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IN THE CENTFAL ADMINISTFATIVE TRIEUUAL, JAIFUR BENCH, JAIPUR.
* % * »
Dats of Decision: 03.12.56
CP.22/96 (CA 61/96) ’
Babulal Sharms, Casval Labcur in ihe office of Chisf Post Master General,
Pajasthan Circle, Jaipur.
... Petitiocner
Versus
Shri Gauttam Gupta, Chizf Post Mastét Seneral, Fajasthan Circle, Jaipur.
... Reapondent
CORAM: :
HOM'BLE MP,GOPAL I'FISHIIA, VICE CHAIRMAN
HOM'BLE MP.0Q.F ,SHAFMA,ATMINISTRATIVE MEMEER

Por the Petiticner " ... Mr.C.B.Sharma
Por the Regpondsnt ‘ ees Mr.Zakir Huzzain,brief holder

for Mr.M.Rafig

ORDER
PER HON'RLE MP,ZOFAL [RISHITA, VICE CHAIRMAN

This is Contampt Petition u/s 17 of the Administrative Tribunals
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Act, 1985, Iy the petitioner, Babulal Sharma
respundwnL, kv not Jdaciding hiz repressntation, ak Ann.A-6, Jated 21.3.95
in terma of the Jdirection of the Trikwnal in OA 61/94, dacided on 31.1.96,

within the stipulated pericd of twe months, has committed contempt of

~court.

2. Ws have heard the learnad counsel for the petitioner and Mie.Zakiv
Huszain, krief holdzr for Mo M Fafig, counsel fov the respondznt, and have

perused the records.

3. The rezpondent has projuced an ciedzr dabed 6.11.96, by which the
reprezentation of the petitionsv has kesn dzcidsd.  He has alss produced
another ordsr datzd 6.11.96, Iy vhich tamporacy atzktus has becn conferred
vpon the petiticnsr. Thezz documeznis have bzen talsn on record. The
decigion of the Tribunal has be:n fully complizd with. This Contefpt

Petition iz, thereicre, Jdismizsed. Motice issusd is discharged.
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(O.P.SHARMA) ) . : (GOPAL KRISHNA)
ADMINISTPATIVE MEMBER VICE CHAIRMAN
VK .



